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Alfidavit 1o be Fuenished by the candidate ulongwith Nomination Paper
Before the Retvining Officer

From

For eloction lnla@.'hﬁ#- w

Raghuna

ame of the Hous;

;RS- Coastituency{Nome of the ( anstitics

‘eed B8, .. vears, ri;ﬁichigI a-liﬂ.tﬂf-’im.kmq..{mentiun full pastal address), » candideic ol Wic wbaivk
: - .~ Btwa
Election, do hereby solemnly atfirm iﬂﬂ’ém&’:’:"ﬁm?‘u under:-
{ slrike out whichever is not applicable)

(1) am a candidate set up by - RID —eeemeee{rine of the pofitical party )/ any contesting a5 w)

Independent candidare.
(1) Details of PAN and status of filing of Income tax return :
"SI, No, | Names o Permanent The financial year for | Tofal income ]
Account Number | which the last shown In Income
{PAN) Income-tax return has | Tax Retum {in
s i - been filed Rupees})
BN ADUPYI03IN | 2015. 16 5.22,398/— |
2. Spouse- =5 =% = =
¥ Diapendent | - - =
4. Dependent 2 = - =
l 5, Dependent 3 ........, = = g

(3} The following case(s) is/ are pending against me in which cognizance s been taken by the court:-

—

—

(if any) filed mgainst the above apder(s) -

[ SI. | Offence R Descripticn
M.
(a) | The details of cases where the court has taken 1 Twial No. 3104 /)5 , 50:_":‘44? aFr
cognizance, Sections of the Act and description
of the offence for which cognizanes taken : 8- Twial Mo. 6350/15 Sec.465,4%1 .1PC
() | Name of the court, Case No. and Date of order (1. §,T.J. M. Ejgﬂn‘.’gs Twiol J104 f 15- 16.42.03
| | taking cognizance 2. DM Shawkan_{M €876954/1s D4. 45.03 8010
F{u}_ Details of Appesl (5} / a‘-.pﬁl-icatlun(a} for revision i ek

4, Cuses in which I have been convicted by a court of law(other those referced vo In Form 26);  *

(&)

The detailz of eases, Sections of the |

Act and deseription of the offence for

which convicted

| (b} | Name of the Court{s). Case No. and |

Dateis) of orderfs) .

L[99 Y g



T Tnshme T i
i i
i

e

A Details of novable assets ;

(Mrde:

13 That Tgive heietn belw e details of e sssets (movable and famovahle el ) of mysel)
mw spouse and all dependents:

I. Assels in joint name indicating the extent of joint ownership will alse have ta be given

L. In case of deposiv/investment, the details including Serial Number, Amount, Date of Deposit, the Scheme.

HName of Bank/ Institution and Branch ane o be given
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect ot L

companies and os per books in case of non- listed companies should be given.

4 . Dependent’, here means u person, substantially dependent on the income of the candidate.
5. Details including amount is to be given separately in respect of each investment)

Y ]

: % Description Sell Spouse I}ependent-l Dependent-2 | Dependent-3 lEI |
i) Cash in hand #E}ﬂﬁ/— Esﬂm/p— . s i L
(i) | Details of {DF%QRE:_E'I?H Bank FThe S o] : 1

ACCoUnts erm Deposits

and all other types of Deposits Co-opexivefu

including saving accounts), 459 6L

Deposits with Financial @ RAlene —_ - _
Institutions, Non Banking eER21010128 |
Financial Companies and

Coaperative societies and the ;“"’:'fs '

L. ! amount in each such deposit g 480 3 |

[t} | Details of investment in Bonds, g ¥ |
Debentures/shares and units in
companies™utual Funds and _— e = o L
others and the amount,

(iv) | Details of investment in NS5, B 18
Postal Savings, Insurance Policies f;tii P_Lh?'
and investment in any Financial o — il |
Instrument in Post office or RE 1 Lae. | = |

! Insurance Company and the Preamni - Re.- I :

|| amount 4, —_— | A
iv) | Personal loans/advance given to i

any person or entity including }

i firm, Company, Trust etc. and - — 1o - i R

| other receivables from debtors H

|___ | and the amount. i . J

Fivi) [ Motor Vehicles/Aircrafis/ Scoxpin !

i Yachts/Ships (details of Make, Huad Enié . o - | i

| Registration Mo, ete, Year of I

! Purchase and amownt ) E’ﬁ?ﬂ Lac. it L& | s e

Uiviid| Jewelry, bullion and valusble e )

| thing {give details of weight and —_ - - I == 1]

! vitfue) i J = by vy




.
e —— - rr—— _i__.._. ———— o — e ———

ey Asiy other assets sych..s value of I

4 hims/interest - : I
i (is, | Ciross Total value I R R Em i
i ' - ——— : 'I
3. Iretails of Immaovahle assets: l '
{Mewer 1. Properties in joint awnership indicating the extent of joint ownership vill also have to be indicat :d
2 . Each land or building or apartment should be mentioned separately in this format.)

e i . et P

: | Deseription e l Self Spouse Dependent-1 | Dependent-2 ‘l'mpeuum-:. | I

& :
() | Agriculivral Land - ; '
Location{sy - = - -— i
| Survey number(s) - —
Area {Toral measurement in rE s
1 a.__m} = B v !.E" E' 5 " e, & =
Whethar inherited property :
{ Yes or MO Mo - = B £
_Detnrufpwchgﬁe in case of self e o
acquired propérty .. - im0 “@ﬁ - —_ - =
Coost of Land (in case of
purchase)at the time of k- 16.0t tocd - o = -
| purchase
Any Investment on the land by
way of development, - - o — =
| construction ete.
Approximate Current marke!

(ii) | Non-Agricultural Land Susvey No. '
Location(s) . 118, 26,24 at = = — = !
Survey number{s) Gt , Gindd
Area (Tata] measurement in %ﬂﬂ‘ _
sq. fi.) 17820 - - —

Whether inherited property

(Yes or NOY) Np. — =t = -

Diate of purchase in case of self |l betsee _

acquired property 1324 4o goi4 1 = = £

Cost of Land (in case of :

purchase) at the time of !,'l' ’“!ll L# Al - —: =
purchase e
Any Investment on the land by Em'!i‘}lﬂﬁ 2d '

way of development, 03",-4 — — - -—
construction ete. iE Hp ;

Approximdte Currerd market ==

value ' HH. “"H hﬁd o o i i

(iii) Eqmm!l.ﬂu.llﬁau |

{including apartments) - |
: -Location]s) & = ‘ = = _
1 -Survey number{s) SHwar e

Built up Area (Total |
| measurementin sq. 1) 810 ¢t 2 L . Y .- |

&b



1% waher inheriied property
(&= o NO)

| acniired propeny

[RETE UfIFILI:I'EI'Ia?i{" i case Uf:ﬂr-

¥ Cat of property (in case of
{n rehase) at the time of
L prehase

Any [nvesiment on the
: puiperty by way of
l— | development, construction ele.

! Approximate Current market
! value

v | Residential Bildings (includin

| apartments, )
-Location(s)
| - Survey number(s)

8

i Acea (Total measurement in

| gl 1)
Built up Area {Total
measurement in sq. i)

It

Whether inherited property
(Yes ar NOY)

acquired property

Date of purchase in case of salf

Cost of property (in case of
purchase) at the time of
| purchase

! Any Investment on the Jand by
way of development,
construction ete.

Approximate Current market
value

Others (such as interest in
property’)

™)

Total of Current Market
Value of (i) to (v} above

(v

39.50 lack,

(6) Igive herein below the details of liabilities! dues to public financial institutions and government ;-
(Note: Please give separate details of name of Bank , institution, entity or individual and ameunt for each item)

if: | Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
N,
!Ei Loan or dues to Bank/Financial | faw Loar

Institution : B-'ﬂﬂmi'

MName of Bank or Fl dxom Bihan — - = -

i Amount outstanding
i Mature of loan

i Loan or dues to any

mentioned in (i) above.
I Mame(s)

i Amount outstanding

: Mature of loan

individuals! Entity other than

Lepiglatty
kKee
Ry. 108 Lavet]

|

Qe o



Aty other liability

Grand total of liabilities |

(i)

Ceavejament Dues:

[Dlues to departments dealing
with government
accaigmodation

i

Dues to departments dealing
whth supply of water

Dues to depariments dca]inﬁ ¥
with supply of elecrricity

Dues to departments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with govemnment transpar
(including aircrafis and
belicopters)

[ncome Tax Dues

Wealth Tax Dues

Service Tax, Dues

Municipal /Property Tax Ducs

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

(7} Details of profession or occupation:

(8) My educational qualification is as under:

(Give details of highest School / Usiversi
(Mame of the School /College/ Universit

a Sef........ R
b, Spouse ............

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

ty education with full form of the certificate/ diploma/ degree course)
¥ and the year in which the course was completed.)

1. | Name of the candidate

Sh./Smt./Kum.

1, | Full postal address

state

3. | Number and Name of the constituency and

3. | Name of the Political party which set up the
candidate {otherwise write ‘[ndependent’)

4. | (a) Mumber of cases in which conviction order

passed (other lhn_n those referred to in Form 26)




I__'(u} Tuial number uof Pending cases where the
wart (5] have taken cognizane:

-fh"n._'"l'*iﬁ i T T T e o which st T Tl i S

_| Incume: Tas Retwn liled |

(a} Candidate
{b" Spouse:
L (€] Dependents : ks

I
_ Details of Assets und Liabilities in rupees . ‘

1._..,”.
g

Description Self Spouse | Dependent-1] Dependent-ll_| Dependent-iil |
Moveable |
Asset (Total value) ﬂ'&h‘f D-25 lae k|

Immovahle = et e el

Asszel

(i} | Purchase Price and
Development Costof |

Immaovable Property B4 B0 Lac.

=

el

(Total Value) l

(ii) | Approximate Current )

Market Price of 89.50lac | —

Assel (Total Value) ] !

7 Lisbilities ]

(i) Government
dues (Total)

(i) Loans from Bank,

Financial Institutions and 10-08 lac. | —

others (Tatal)

8. | Highest educational qualification:

{Give details of School / University education with full form of the certificate/ diploma/ degree
course) {Mame of the Schoal /College’ University and the year in which the course was completed.) { ]

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct Lo the
best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further :
declare that ; |

{1} there is no case of conviction or pending case agpinst me other than those mentioned in items 3 and 4 F-l:_rﬂwr.

i) L. my spouse, or my dependents do not have any asset or liability, other than those mentioned in ftems 5 and &
whowve,

Verified Al OIPR ("1 0 | | T ORTP ISR SRR PRRIE ., 1 .1 MMEEE e | | PEPI

e\ Lty Ui

DEPONENT




Note: 1. AMdavit snould be filed latest by 3.00 PM on the last date of filing nominations.
2 Affidavit snould be sworn before an Usth Commissioner or Magistrate of the First Class vr heforne a Notry
Publiz.
3. All columns should be filled up and 1o column to b left blank. If there is no information Lo fusaish inesped ol
any item, either “Nil* or “Mot applicable™, a5 the case may be. should be mentioned. i

A, The affidavit should be either twped o wrinen legibly and neath,
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